- IN THE Ch.N’"RAL : MINIS’PRA'I‘IVE TRIBUNAL
‘, y A CALCU"TJL BEI\EH
_ 1 |

. e - Noe. O.A. 612 of 1996, :
,. , S Date of Order : 15,09.,2003,

Pressnt : Hon'ble Mr, S, BisWas, Admihistrative Member

Hon'ble Mr, Nityananda prusty, Judicial Member

\ . i

\

Swapan Kumar Mitra & Ors).

VsSe.

Union of India & Ors,

For the applicant : . éamir Kr,| chosh, Counsel
For ‘;he re gspondents : Ms.l, Us Sqnyal,|counsel
2 ORDE
M, NITYANANDA PRUSTY, J.M. s
Mr, S8mir Kr, Ghosh, -14, counsel ap caring for. the |
apialica~nts' prays for: Withdr!ax§‘al of the cajse with liberty A
| to approach the appropriate fbrwin for réd essal O,f the .
grievarnces of the ‘applicant siLce the app icant is worki,ng,
v | "prese'ntl‘y under B,S. l%I.L. and nL rlllotifica

on hag been

a

-
o

issued lby appropriate authorit}L bring:.ng

the Jurlsdz.ctn.on of the Tr:.bunal, till date

for the respondents has no obj t.'j.on to the above prayér

made by 1ld. counsel for the app icl-lant.

.
o

0.A,. is accordingly

dismissed as withdrawn,

Hovwever, as becausa this Trlbunal has. n J‘l’f-'ﬁ-s‘-;l-"-ctlorl come
to entertain the present 0.A., the! applican is at likerty. .- a'L
ll : ‘. I - 1

. - (X
to approcach the apprfégpll:‘iate for f‘or redre ssal of their SRR

No orde as to costs

grievamceg in accordange with law
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